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No.7166 Parliament Security Service, PH 

Admission of Persons accompanying Hon’ble Members to Parliament House 

Hon‟ble Members are informed that PSs/PAs/Personal Guests and Visitors accompanying Hon‟ble 

Members to Parliament House are permissible, subject to security considerations.    

--------- 

No.7167 Parliament Security Service (CCS) 

Guidelines for Members to familiarize with the operation of Security Gadgets in Parliament House 

Complex 

1. Modern Security Gadgets have been installed in the Parliament House Complex to restrict

unauthorized entry.

2. A distance of at least five feet between two vehicles may be maintained while crossing the Boom

Barrier as the system allows clearance of only one vehicle at a time. In case any vehicle accidently

hits the Boom Barrier, the driver must STOP the vehicle immediately.

3. Kindly adhere to the speed limits displayed at appropriate locations while entering through security

gadgets. Members are requested to brief their drivers accordingly.

4. Occupants of vehicles are to be identified at the second Boom Barrier. Members are accordingly

requested to stop for checking at Boom Barrier-II.

5. It may be ensured that the speed of the vehicle does not exceed 10 kmph till the vehicle crosses the

last gadget at the Iron Gates. The gadgets are designed in such a manner that they may get activated

immediately in an emergency. In case the speed of vehicles exceeds the speed limit of 10 kmph, it

may be difficult for the person driving the vehicle to bring the vehicle safe halt. Impact against the

Tyre Killers and Road Blockers can cause serious damage to the vehicle and injuries to the

occupants.

6. Security Power Fence (SPF) has been installed in the entire perimeter of PH Complex. The power

fence will give a deterrent shock (as per internationally permissible standards) to any person coming

in contact with the fence. Kindly avoid coming close to the power fence.

7. In case Bollards are being lowered for giving passage to bigger vehicles, the vehicles, which are

following such big vehicles, should wait till the Bollards are fully raised and clearance given by the

security official on the spot.

8. Pedestrians are requested not to walk over the security gadgets which are installed on road. It may

cause grievous hurt in case of sudden activation.
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9. Walking on foot behind a vehicle crossing a Boom Barrier is dangerous. The Boom will suddenly hit

the person, once the vehicle cross the Boom Barrier. Use only pedestrian path near Boom Barrier.

10. Hon‟ble Members are requested to keep their mobile phone‟s Alarm/ Reminder Tones in OFF mode

to respect the decorum of the House.

    Kindly co-operation of Hon‟ble Members is solicited. 

--------- 

No.7168 Committee Branch-I 

Election of Two Members of Lok Sabha to the Central Advisory Committee for National Cadet 

Corps 

In pursuance of motion moved in and adopted by the House on 01 August, 2023 for election of 

02 members of Lok Sabha to the Central Advisory Committee for National Cadet Corps, the programme of 

election is notified as given below:- 

No. of Members to be elected : 2 (Two) 

Last date for nomination : Thursday,  3 August, 2023 

(upto 1600 hours) 

Last date for withdrawal : Friday,  4 August, 2023 

(upto 1600 hours) 

Date, Time and venue of election : Wednesday,  9 August, 2023 

(if necessary)   (from 1100  hours  to  1600  hours in Committee 

Room No. 62, Parliament House) 

Counting of votes  : Counting may be done on same day 

(if necessary)              after conclusion of voting 

2. As per regulations 2(2)(a) and 3 of the „Regulations for holding of elections to the Government

Bodies by means of single transferable vote‟, a member cannot propose her/his own nomination to a 

Government Body.  The nomination of a member should be proposed by another member. A Member who 

desires to propose nomination of other member to a Government Body is requested to give notice of 

nomination in the prescribed “Nomination Paper”. Similarly, a member who desires to withdraw her/his 

candidature from the election is also requested to give notice of withdrawal under her/his signature by 

filling Para 1 of the prescribed “Withdrawal Form”. In case, a candidate who is willing to withdraw her/his 

candidature, is not readily available or is not in a position to give the notice of withdrawal under one's 

signature, the Leader or Chief Whip of the Party to which the candidate belongs, may give notice of 

withdrawal on behalf of such candidate by filling Para 2 of the prescribed “Withdrawal Form”. The 

requisite forms in this regard are available in the Parliamentary Notice Office (PNO).  Duly filled in forms 

of nominations or withdrawal, as the case may be, should be delivered in the PNO before the date and time 

notified in the election programme above. Nomination/withdrawal paper which is filled incorrectly or 

incompletely or which does not contain the signature of the Member/Leader/Chief Whip giving notice 

thereof, as the case may be, or is received after the expiry of the prescribed date and time shall be treated as 

invalid.     

UTPAL KUMAR SINGH  

 Secretary General 


